
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

CATJJJ13 

O.ANO. 366/91 
T.ANO. 

DATE OF DECiSION 26.398 

1.V .D .Dave 	 Petitioner 

Advocate for the Petitioner [s] 
Versus 

: 	Of India & Ors. 	 Respondent 

Mr .Akil Kuresbi 	 Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. 

The Hon'ble Mr. P.C. Ranran 	 Member (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 
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4 
Vishnuprasad Dinkarray 
Dave 
17,3angQin society, 
Suredanagar-363001. 	 .... 	Applicant 

(Advocate : Mr.K.C.Bhatt ) 

VERSUS 

1e.Ufl0fl of India, through: 
he Director General 
De.pa rthe nt of P0 sts 
Ministry of Communication 
NEW DELHI 110 001. 

The Chief Postmaster General 
Gujarat Circle 
AWEDABAD 380 009. 

The postmaster General 
Rajkot Region&± 

RAJ= 360 001. 

the SuDdt.of Post Offices 
Surerranagar Djvi sion 
SENRANAR 363 001. 	.... 	Respondents. 

(Advocate it Mr.Akil Kureshi ) 

0AJ366/91 

Per: Hon ble Shri V.R adhakrishnan : Member (A) 

Mr.Kureshi files appearance on behalf of 
the resporents in place of Mr.Jayant Patel. 

Heard Mr.K.C.Bhatt and Mr.Akil Kureshi 
the learned counsels f cr the applicai t and repondents 
respectively. 

It appears that after interim order ssued  

by the Tribunal, the applicant was posted at Surerranagar 

4 

in the supervisory post at Head Post off ide. Keeping in view 

impugned order dated 2 3.5.91, we have inqrired from 
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4 	 Mr.Kurethi as to whether the order is still in force. 
He fairely agreed tt at this point of time, the order 
dated 23.5.91 may no longer be operative and the applicant 
is at present allowed to continue in the supervisory post 
at surodnanagar Head P0st office and at present there is 
no move to disturb him from that place. 

in view of the above, grievance of the applicant 

does not survive. O.A. stands disposed of as infructuous 
with liberty to the applicant to recourse of legal remedy 

in case,of any fresh order against which he may have 

any grievance. 

NO order as to costs. 

AX~ 
( P.C.Kannan ) 	 ( v.p.adha]xjna 

Member (j) 	 Member (A) 
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